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' Contral Administrative Tribunal
e ’ ' : Principal Bench

CP,110/96 in .
0A.1382/90 -

New Deihi, the 3rd September, 1996,

Hon'ble Shri A,V.,Haridasan, VC(J)
Hon'ble Shri R,K. Ahcoja, ™M(A)

1.Sh, SN Raut,
hsstt,Supdt,.(G)
Northeren Railway,
Baroda House,
Newy Delhi,

2. Sh, JN Sharma;
£.101, Patel Nagar II
Ghagiabad,

3, Sh, Daya Shanker Seth,
233, Gali Jain Mandiy,
Shahadara, Delhi .32,

[}‘ Sh, CoLo Gu tag
: C-259,Vivek61har,

Shahadara,

Oelhi, 110032, , e Applicants

By Rdvocate: Sh, PM Ahlawat

VS@

Sh, VK Aggarwal,
General Manager,
Northern Railuay,

Baroda House,
New Delhi, _ 0o Respondents

By Ady, Sh, RL Dhawvan
ORDER (O:al)

Hon'ble Sh, AV, Haridasan, VC(3)

-This Civil Contempt Petition arise

out of order passed in 04,1382/80 on 279,95,
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The OA was digposed of with the direction to
the respondents to taks further action in
accordance with the judgement of the Hon'ble

Suprems Cert in J,C, Malick case. alleging

‘that no action has bEen taken by the respondents
uhicﬁ amounts to defiance of thé Tribunal's
Order against which CCP has been filed against
the fes;:ondents0
2. The respondents in reply have stated
that action in the matter had been taken by.
them'by refixing the pay and giving proforma
promotion to the appliéanto
3. Ld, counsel Fof tﬁé applicant says that

. _ .
the petitioner is not fully satisfied with the
date on which the sehiority and promotion had been
given to him, However, the respondert s haye
partially complied with thé Order, Ue do not
consider it necéssary to take any further action
in the matter, IFf tﬁe petitioner is not satisfied,
it is open tﬁ him to proceed as per law, CCP is
closed and notice is discharged,
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( R.K, Ahoojz ) ( A.V, H ridasan)
Memger(A) Vice Chairman(J)
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